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Commercial Comp].ex(BDA) 
Indiranagar 
flanga].ore - 560 038 

Dated 
$ 15 MAR 1989 

APPLICATION NO (s) 	1573 to 1575, 1612/88(F) &e - 	/e(r) 

%IJ.P.NO (s)  

p1ioant Is 	 Respondent. (s) 

Shri V. Th3pPa Setty 1 4 Ore 	V/a 	The Director, Census (.rations in Karnetake, 

To 	
Bangalora & another 

1. Shri V. Thippa setty 	k-fJ 	Shri K. Siaan 
Advocate no. 96, 2nd 'A' Main 

3rd Cross, Szinivasanager 	 35 (Above Natal S.ageth) 

Banashankeri let Stag., It Block 	 1st Rein, Gandhinsgar 

L- Bsnigalore - 560 050 	 Sangalors - 560 009 

7. 

 
11. Shri 3shang.sr sha 

No. 1788/A, 9th Cros 
5th Plain, R.P.C..LsyoUt 

(_Banalor. - 560 040 

Shri S. *njaneyulu 	 8. 
No. 24601 1.t Floor 
10th Rein, 98' Block 
2nd Stag', Rejejinagar 
Rangalor. - 560 010 

Shri K. Nsrayarill Shat 
526, RIG, Second Phaea 
Sector 'A', Y.lehanka New Town 
Bengalore - 560 064 

S. 	Shri G.S. Chougals 
1 

Investigator 
Office of the Director of Consul' 
Operations in Karnatsk* 
21/1, Mission Road 
Bangalor. - 560 027 

'Subject : SENDING COPIES 43F O0ER PASSED BY THE BENCH 

Please find enclosed herewith a copy of ORDER/1M/*g2Mx8R8gMx 

passed by tis Tribunal in the above said application(s) on -189 

4ERE:sTRAR 
(JUDICIAL)  

The Director of Census Operations 
in karnetaka 
21/1, Mjseon Road 
Bangalore 560 027 

The Registrar General of India 
Ministry of Home Affairs 
2/A, Maaaingh Road 
New Delhi - 110 011 

9. Shri R. Vesud.va Rec 
Central Govt. Stag Counsel 
High Court Building 
8analare - 560 001 
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BEFORE THE CENTRAL ADMINISTRATIVE TRXJNAL 
BA3AWRE 	H:BA4GALORE 

DATED THIS THE 10TH tY OF MAICH, 1989 

PRESENT: HOW' BLE SHRI JUSTICE i(.S. PJTTASWAMY • . .VICE.CHAIBMAN 

HON'BLE SHRI L.HAq  REGO 	 ...PMBER (A) 

APPLICATION NOS. 1573 to 751, 1612/88 
8/89 

Sri V. Thippa etti 
Aged 40 years, 
Sf0  Sri Venkatararnanappa, 
No.96, Second 'A' Main, 
3rd Cross, Srinivasa Nagar, 
B.S.K. 1st Stage, II Block, 
BANGkLORE.-560 050. 

Sri Jahaneer Pasha, 
Aged 41 years, 
Sf0 Sri S.S. 3airdar, 
No .1788/A, 9th. Cross, 
5th Main, R;.C. Layout, 
8ANGALORE560 040. 

3. Sri S. Anjaneyulu, 
Aged 40 years, 
Slo Sri Venkatararnanappa, 
No.2460, 1st Floor, 
10th Main, 'D' Block, 
nd Stage, Rajajihgar, 
angalore-560 010. 

Sri KNarayana Bhat, 
Aged 42 years, 
Sf0 Sri Subraya Shat, 
5269  MIG, Second Phase, 
Sector 'A', .Ye1hnka New Town 
BANGAL0E560 064.. 

( Shri K. Suman......Advocate) 

5. Sri G.8 Chougala, 
Aged 42 years, 
Sf0 Sri Basavanth Chougala, 
Office of the Director of 
Census Operations, Karnataka, 
No.21/1/, Mission Road, 
BANGALORE..560 027. 

(IN PERSON) 
VS. 

. .APPLICANTS IN 
A.NQ.1573 TO 
75 

,.APPLICANT IN 
A.NO. 1612/88 

.,APpLICANT IN 
A.N0. 8/89 
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1 The Director, 
Census Operation in Karnataka, 
Bangalore. 

2. The Registrar General Of India, 
Ministry of Home Affairs, 
Government of India, 
2/A, Mansingh Road, 
NEW DELHI—li. 

(Shri M. Vasudeva Rao.....Mvocate) 

LI 

. . RESPLtENTS 

These applicati\ons having come up for 

hearing before this Tribunal to—day, Hon'ble Shri 

justice K.S. Puttaswamy, Vice-Chairman, made the 

following :.- 

These are applications made under 

Section 19 of the Administrative Tribunals Act,1985. 

The facts of these cases and .the.. 
.k 

questions of law that arise for determinion in 
// 	 ' ?:* •. 

them are analogous to application No. 376/88 decided 

on 27.6.1988 Shri S. Narasimha Murthy vs.3oint 

Director of Census Operations in 
-. 

The distinction if any in regard to the posts held 

by the applican s and Shri S. Narasimha Mirthy does p. 
not make any di ference in the application of the 

principles enun iated in Narasimha Murthy's case. 

For the very reasons enunciated 

in Narasimha Mu 
	

's case, we allow these applications 

- 	and direct the gistrar General of Indla,New Delhi 

(Respondent 2) 4o consider the cases of the applicants 
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/ 

ScAl— 
MEMBER (A) / c;'• 

—:3 :.. 	• 	 - 

for regularisation as claimed by them in accordance 

with law and the observations made in Narasimha 

Murthy's case and pass appropriate orders as 

the circumstances justify with all such expedition 

as is possible in the circumstances of the cases 

and in any event within a period of three months 

from the date of receipt of this order. 

4. 	 Applications are disposed of in 

the above terms. But in the circumstances of 

the cases, we direct the parties to bear their 

own costs. 

TRUE COPII 

CEITRAL AD1ñISTRATt 	AL 
4DD1TIO1JAL £FCH 

DAUGALOR 

-I 



CENTRAL ADMINISTRA TIVE TRIBUNAL 
BANGALORE BENCH 

Cornrnercjal. Complex (BQA) 
Indiranagar 
Bangalore — 560 058 

I 

CONTEI9PT 
TI0N (CIVIL) 	 NO (s) 

IN APPLICATION NOS, 

W.P. NO (s) 

Dated g 

24 JAN1990 
68to72 	

89 
1573 t. 15759  i7e'(fl & a/(F) 

Respondent (i 
V/s 	The joint Director, C.nue Operation in 

Karnetek, Bangalore & .nr 

a,  

6. Or M.S. Nagaraja 
Adocte 
35 (Above Hotel Swagath) 
Ist Plain, Gandhinagar 
Bangalore — 560 009 

Shri V. Thippe 5.tty & 4 Ore 
To 

1. Shri V.  Thippe S.tty 
No. 96, Second 'A' plain 
3rd Cross, Sriniviee Nagar 
Banashankari Ist Stag., II Block 
Bangalore — 560 050 

2. Shri Jahangeer Pasha 
No. 1788/A, 9th Cross 
5th Plain, R.P.C. Layout 
Bangalore — 560 040 

3 	Shri S. Anjensyalu 
No. 2460, Ist Floor, 10th Plain 
'D' Block, 2nd 5tage 
Rajaj irrngar 
Bangalore — 560 010 

4. Shri K. Narayena Bhat 
No. 526, PUG Second Phase  
Sector 'A', Yelahanka New lown 
Bangalore — 560 064 

S. Shri G.S. Chougala 
Investigator 
Office of the Director of 
Census Operations in Karnataka 
21/1, mission Road 
Bangalore — 560 027 

Theojnt Director 
Censue Operations in K.rnatake 
No 21/19  fission Road 
Bangalore — 560 027 

The Registrar General of India 
Ministry of Ho,e Affairs 
2/A, Naneingt, Road 
New Delhi— 110 011 

Shri M. Vasudeva Rao 
Central Govt. Stng Counsel 
High Court Building 
Bangalore — 560 001 

Subject s SENDING COP IES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith a copy of 
C.P.(Civjl) Nos, 

passed by this Tribunal in the above saia 	oon) on 19-1-90 

Encl g As aboxv 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH, BANGALORE 

DATED THIS THE 19th DAY OF JANUARY, 1990 

Hon'ble Shri P.Srinivasan, Member(A) 
Present: 

Hon'ble Shri D.Surya Rao, 	Member(J) 

CONTEMPT PEION (cIVIL) NO.68 to 72/9 

V.Thippa Setty, 
No.96, Second 'A' Main, 
3rd Cross, Srinivasa Nagar, 
Banashankari 1st stage, 
II Block, Bangalore.560 050. 

Jahangeer Pasha 
No.1788/A, 9th dross, 
5th Main, R.P.C.Layout, 
Bangalore560 040. 

S.ManeyalU, 
No.2460, 1st Floor, 10th Main, 
'D' Block, 2nd Stage, 
Raja5inagar, Bangalore..560 010. 

4, K.Narayana Bhat, 
No.526, MIG, Second Phase, 
Section 'A' Yelahanka New Town, 
Sangalore_560 064. 

5. G.B.Chougala, 
Office of the Director of Census, 
Operations, Karnataka, No21/1, 
Mission Road, Bangalore...560 027. 

(Dr.M.S.Nagaraja, Advocate) 

Vs. 

Sh.B.S.Narasimha Murthy, 
The joint Director, 
Census Operation in Karnataka, 
No.21/1, Mission Road, 

/ Bangalore..560 027. 	/ 

SPI•V.S,Varma, 
The Registrar General of India, 
Ministry of Home Affairs, 
/AMansingh Road, 
New Delhi—hO Oil. 

(Shri ?$.Vasudeva Rao, Advocate) 

Petitioners. 

,. Respondents 

These applications having come up for hearing before 

this Tribunal today, Hon'ble Shri P.Srinivasan, Member(A), 

made the following: 
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In these contempt petitions the petitioners allege 

that the respondents hay not implemented the Order 

dated 10.3.1989 'ade by his Tribunal disposing of the 

applications No.1573 to 575/88, 1612/88 and 8/89 directing 

the respondents to consi er regularisation of the petitioners 

in the post of Investi 
	

s, and by not doing so they 

have committed contempt 
	

this Tribunal. 

Dr.M.S.Negara5a, learned counsel for the contempt 

petitioners and Shri M.\asudeva Rao, learned additional 

standing counsel for th# respondents have been heard, 

In another set of applications viz. A,No.859 to 863/89 

disposed of by us today we have directed the respondents 

therein to finalise the( gradation list of Statistical 

Assistants within a t 

thereafter to review 

already made, if that 

done the question of 

herein in the post of 

	

4. 	In view of the 
- 	

r 	- 

'cour.tis discharged a 

/ courtre•dropped. P 
1.-. 

il; 

 )r- 
L. 

I/ 

	

G 	%EMR(A) 
('  

frame limited therein and 

ions to the post of Investigators 

comes necessary. Till that is 

ularisation of the petitioners 

stigators does not arise. 

bove, the notice of contempt of 

the proceedings for contempt of 

ies to bear their cvn costs. 

M8ER(J) 

yr. 


